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Amendment of Dowry Prohibition Act

1581. DR. (SHRIMATI) NAJMA
HEPTULLA;
DR. LOKESH CHANDRA:
SHRI P. N. SUKUL:

Will the Minister of HOME AFFAIRS be
pleased to state whai steps Government have
taken to amend the Dowry Prohibition Act,
1901 with a view to make it more deterrent in
view <5f the increasing number of dowry
deaths in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): The Joint
Committee of the Houses which examined the
working of the Dowry Prohibition Act, 1961
has made certain, recommendations for
amendment of the Act. The recommendations
are being considered by the Government and
necessary legislation for smend-ment of the
Act is likely to be brought before Parliament
during its next session.

IAS Officers Retiring Daring the Tear

1582. SHRI
BHATT:

SHRI DIPEN GHOSH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) what is the total number of IAS
officers in the ranks of Secretary and
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Additional ~ Secretary in the Union
Government who are going to retire on
completion of 58 years of age by 8lst
December, 1982;

(b) whether In order to overcome the
problem of yaecum that would, be created in
the higher echelons of the Administration as a
consequence  thereof  Government are
considering any proposal of rising the age of
retirement to CO years; and

(c) if so, whether such proposal would be
made applicable in respect of all -e"'inns of
Group 'A', 'B' and 'C employees?.

THE MINISTER OF STATE IN THH
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a> Only one IAS
officer holding the post , of Secretary is due for
retirement from service on attaining the age of
58 years during the period from October to
December, 1982.

(b) No, Sir.

(c) Does not arise.
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Coavergion of Hindus to Islam

1584. SHRIMATI MONIKA DAS: Will
the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government axe aware of the
increasing trend among Hindus to by pass the
Hindu Marriage Act, byway of converting
themselves to Islam, for the sake of having a
second wife, during the life time of the flrst
wife; and

(b) if so, the steps Government propose to
take to check such fraudulent conversions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
responsibility for ensuring
compliance with the provisions of the Hindu
Marriage  Act lies with the State
Governments. The Ministry of Home Affairs
have no records about such conversions
taking place.

(b)In view of (a) above, question
does n6t arise.

[RAJYA SABHA]

to Questions 108
Atrocities on SC/STs

1585. SHRI V. P. M. SAMY: Will the
Minister of HOME AFFAIRS be pleased to
state:

(aj whether Government hav, conducted
any survey about the increasing atrocities
against SC/STs;

(b) if so, what are the common factors in
these atrocities and their causes;

Ce) what steps Government have taken or
proposed to take to prevent such incidents in
future?

(d) what measure's are contemplat
ed to rehabilitate the victims and help
them recover fast, apart from petty
reliefs announced to pacify angry re
actions and tone down criticisms; and

(e) what action had been taken
against Police Personnel and Adminis
tration staff involved in these atroci
ties and what action had been taken
to protect investigators trying to id
entify culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS .(SHRI
NIHAR RANJAN JLASKAR): (a) to (d) The
Government is fully alive to the problems
faced by the Scheduled Castes and to keep
itselt informed, steps have been taken to
collect information regularly from all the
States/Union territories regarding monthly
crime statistics where Scheduled Castes are
victims and non-Scheduled Castes are the
accused; the statistics so collected gives a-
fail?'idea about the dimensions of the
problems and the nature of this crimes being
committed on Scheduled Castes by non-
Scheduled Castes. The main factors and the
causes for these crimes, steps that are required
to be taken to prevent such incidents and the
manner of rehabilitation of the victims and
their families have already been brought out
in the Union Home Minister's D.O. letter No.
III. 11011/4/80-NTD(D) dated 10th March,
1980, and conveyed to the States for taking
necessary action. Close and continues touch is
maintained with the States re-



